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when I discuss the pomts raised bv
my hon friend, Shrimati Renu
Chakravartty, why IAC 1s going for
better aircraft like Viscounts

But I should I'ke to assure my hon
fiiend Shi Jaipal Singh even though
he 1. not prescent here, that though
IAC 15 1n a monopolistic position,
therc 1 no mtintion and there shall
b. no ntcntion  that 1t will take
advantipc  of that position It 1s a
service and one of the mamn pur-

poses why the airlines were nation-
alised

Mr. Chairman Order order The
hon Mmister may resume his seat
The Minister of State m the Mimstry
of Home Affairs wants to place a
document on the Table of the House

PAPER LAID ON THE TABLE

REPORT OF THE ADDITIONAL
DrsTricT MAGISTRATE or DrELEY
onN THE Porrce FIRING IN Ders:

oN 31-7-1957

The Minister of State in the Minis-
try of Home Aflairs (Shri Datar)-
Sir, I beg to lay on the Table a copy
of the Report of the Additional Dis-
trict Magistrate of Delh:1 on the Police
firing 1n Delli on the 31st July, 1957
{Placed in Library See No S-154|
57]

Mr., Chairman Are there copies for
circulation”?

Shri Datar:
report

It 18 a fairly bulky
We have not got copies

Shri Nath Pal (Rajapur) Can we
have a look at 1it?

Shri Datar: It 1s placed on the
Table of the House

Mr. Chairman’ In the meantime the
hon Minister may continue his speech

DEMANDS FOR GRANTS—contd

MinisTRY oF TRANSPORT AND CoMMU-
NICATIONS—contd

Shri Humayun Kabir: Sir, I was
saying that the TAC certainly has a
monopoly but 1t can never be the
mtention of LA C —and I am sure the
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Parhament will never permit it even
if the TAC should ever have such
an 1dea and I do not think the IA.C
had that idea at any time One of
the reasors why the awrlines were
nationalised was precisely this, that
service will be provided economically
and from the point of view of national
advantage At the same time, direc-
tion was also given that the services
should b run on business lines The
mam task of AII and IAC 1s that
of reconciling these two aims,—that
the services shall be run on business
and commercial lines and at the same
time every effort will be made and s
being made to give as much comfort
as 1s possible to the passengers by
wav of service, by way of courtesy
and by way of different amenities
that are provided to them

The hon Member also referred to
the pilot position This 1s I agree
with him, one of the most difficult
problems which any airrlilne at any
time has to face Tramning m flying
1s such an expensive business that
if a person has to be discarded after
receiving training for some time,
great amounts of money will have
been wasted Therefore, 1t 1s very
necessary that there should be a care-
ful scrutiny of the aptitudes, reactions,
and general intelligence of anyone
who offers himself for training as a
pilot

I should like to tell the hon Mem-
ber and the House through you, Sur,
that this question of improvement of
the pilot position 1s continuously
under scrutiny, I am planning to
appoint a small committee with one
representative of the DGCA., dhe
representative of the IAC and one
representative of the Indian Air Force
to go into the whole question of train-
ing to see if all the methods of train-
ing followed today, the standards
which we have laid down, are fully
satisfactory or not That committee
will, I expect, submit 1ts recommenda-
tions wthin a very short time and then
we shall see how we can improve the
existing methods of tramning and also
push up standards.
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I have also heard this cnticism,
though 1t was not voiced by anyone
in this House today, that some of our
licences—not the licences of the pilots
who actually operate the commercial
planes—aie not up to international
standards This committee will exa-
mine whether there 1s any truth what-
ever 1 that allegation But, m
any case, every effort will 1e made to
see that our milots retain the very
high rcputatipn which they have bulll
up

This House will be glad to hear
when I say that the representatives
of one of thc greatest air powers of

, the world told me very recently, that
he had with plcasure and gratifica-
tion noticed the way in which our
pulots, both of AII and I AC, handle
their planes He said that our land-
mngs and take-off are among the best
which he has experienced 1n any part
of the world I am sure hon Mem-
bers of this House wall be glad to hear
this Therefore, when I say that we
are anxious to improve the traimmng of
the pilots, i1t 1s no reflection on the
existing standards, but only an
attempt to improve them still further
so that the reputation which has been
‘built up can be mamtaned

The hon Member also referred to
the question of combining the aero-
<lub and the gliding club, and made
certain references to promises made
from time to time in this House. We
shall certainly look into those pro-
mises, and if any promises have been
made in this House I should like to
assure him that either those promlus
will be kept in full or the House will
be told why the promises have not
been kept

Now, Sir, I would like to take up
some of the pomnts raised by my hon.
friend, the Member from West Ben-
gal, who 1s not present here now.
She devoted almost her entire speech
to civi] aviation I will try to be very
brief with regard to her points,
because she raised a large number of
points and I wish to give some time
to the question of general polhcy at
the end.
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Her fi-st complaint was that there
has buen ome reduction in the pay
of staff in the civil aviation depart-'
ment after India became free I
looked mto the matter and I
find what happencd was  this.
The radio operators had a scale
of Rs 80 to Rv 250 for those who
waie appointed before 1931 and Rs
00—Rs 150 for those who were
appointed after 1931 When awvil
aviation was intioduced 1n 1946, radio
operators were being appomnted on a
laige scale The question of {Reir
scale came up They were not satis-
filed with the scale of Rs 60—250 as
1t was considered too low At the
same time, no permanent scale was at
that time imnstituted, because the Pay
Commis«ion was examining the whole
queshion  Therefore, they were given
an ad hoc provisional scale of
Rs 120—230 Later on, when the Pay
Commission reported—they went mnto
the whole question—they recommend-
ed a scale of Rs 80—220 with a selec-
tion grade of Rs 200—250 for 25 per
cent of the posts Therefore, you
can say that the Pay Comnussion’s
recommendation was Rs 80250 as
agamnst a provisional pay—some of the
radio operators were enjoymg it—of
Rs 120230 The maximum went up;
the mimimum went down a little.
Therefore, the statement of the hon.
Member that their pay was reduced
would not be qute true though it is
partially true

I may also inform the House that
the actual salary of no incumbent was
reduced The existing pay was pro-
tected, though aturally they had to
come ynder the new scale. If there is
any fauylt, the fault is the Pay Com-
mission’s and not of the Director-
General of Civil Aviation or of the
Government Repeatedly Members in
this House and the public outside have
demanded that the recommendations
of the Pay Commission should be
accepted, If the recommendations
have heen accepted, I am sure that it
does not e with the hon. Member
opposite to say that this was some-
thing which was wrong.

The hon Member also referred to
the question of housing—the lack of
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housing—and adverse living condi-
tions of aerodrome staff We all know
that people m the Civil Aviation
Department have often to live far
away from the town The aerodromes
are generally at some distance, and
therefore, a policy decision has been
taken that so far as the remote aero-
dromes are concerned, the aim is to
provide 100 per cent accommodation
to the staff there, m the case of other
acrodromes which are easily accessi-
ble from towns, the accommodation
will be provided for about 80 per cent
of the staf This general policy has
been accepted and for that purpose,
a provision of Rs 92 lakhs has been
made in the second Five Year Plan
Duning the second plan period, 1t is
our expectation and our hope that this
target will be largely achieved

The hon Member referred in parti-
cular to Mohanbar1 With regard to
this, I can say that Rs 6 lakhs have
been sanctioned for 39 residential
quarters which will meet almost the
entire requirement there The for-
malities have been concluded, the
necessary technical sanction has been
1issued from the CPWD, tenders
will be mnvited very shortly, and I
expect that before the year 1s out
manv of the houses will be ready if
not all of them

The hon Member referred also to
the question of schools for chuldren of
employees m aerodromes Hcre, we
are faced with certain difficulties I
the aerodrome 1s near a town, 1t
would obviously be not worthwhile
to provide alternative schools If they
are far away generally there are not
sufficient children to justify ‘the
establichment of a separate school for
them Nevertheless, every effort 1s
being made to overcome {heir hard
ships In certain areas it 1s proposesl
to build schools for the children of
the employees of the Civil Awviann
Department and other air staff who
are located there In places I'ke
Calcutta-Dum Dum, Santa Cruz 1n
Bombay, Madras and Wagpur, 1t 1s
proposed to provide separate schools
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like that In other places, accom-
modation has been given in the
premises at nominal rents and this

-also operates in about half a dozen

places Where such facilities cannot
be provided in the aerodrome itself,
the children are offered the facility of
gomg by the transport which taxes
the workers to the towns, and for
this, they are charged half rates The
workers themselves charged
nommal rates It 1s Rs 6 a month for
a worker if the distance is about four
miles and for a chuld 1t 1s Rs 2 per
mensem. No one can say that this 1s
a very high rate, and i\ this way
facilities are sought to be prowvided.
But I admit that there are cerwm
intrinsic  difficulties which caunot
always be overcome

Then the hon Member also made &
reference to the regulation of nours
of work and the question of payment
for the gazetted holidays 1 propose
to take up the two questions toge*her
With regard to the regulation of hours
of work, she said almost in a tone of
despair ‘hat for the last four or hve
years every year the case of ‘ne
chowkidn has come up and she sad
that she ha< had nothing but dis-
couragement wvecause no results have
emei1ged I weuld hike to assure her
through vyou, oir, that she s
misinformed Something has been
done A classification has ‘aken place
The classification 15 1n three grades—
continuous intermittent and casual
For the continuous the hours of womk
are 54 wi‘h one day off In a weck
For the intermittent, the hours of
work are 75 wih one day off 'n a
fortnight and of course for the casual
there are no fixed hours of work
Therefore, 1t would not Be qui‘e “rue
to say that nothing has been done

I think 1t would also interest hon
Members of this House to know that
as a result of this classification, about
140 addihonal posts of chowkidars
have been sanctioned They have
had to be created as the work-loed
has been reduced In spite of this,
the representatives of the union are
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not fully satisfled. I will not blame
them; it 15 part of the business of
every union never to be satisfled and
always to argue for more. That is part
of the function of a unitn. But, at
the same time, I also think that the
responsible members of union will
recognise that when a particular
settlement has been reached, when a
solution has been offered, there should
be time given for that position to
stabilise. We can make our attempts
from that higher level after sometime,
not immediately, Nevertheless, we
have {old the representatives of 1ihe
union that if as & result of their
efforts, the hours can be further
reduced without any ad@ition to the
staff, the administration will have no
objection whatever in meeting tibeir
point of view. Therefore, the ball is
now with the union. If the union can
produce a roster where, without
additional staff, the hours of work can
be reduced, we shall be very glad to
accept that roster, but they have not
given it yet.

Now, the hon, Member also referrcd
to the question of operational staff
and their weekly off. The hon, Mem-
ber has been interested in labour
matters for a long time. I think she
knows better than many Members of
this House that certain categories of
operational staff do not get a weekly
off as such, because traffic has to be
continuous. It has to be maintained
round the clock. Therefore, certain
types of operational staff do not get
any weekly holiday and gazetted
holiday, but they are compensated in
other ways, and one of the ways is
that the hours are so arranged tihai
for every four or flve days of work
there is a 36-hour off. There is a 36-
hour off after every four or five days
of work. We are examining if any
other type of concession can be given
to them, In principle I agree tha: if
a person never gets a gazetted
holiday, never gets a d€y off, some
compensation should be given to him.
What form that will take is now
under examination, and ¥ hope that
some kind of satisfactory solution,
satisfactory both to the administratio=
and to the union will be reached
fairly soon.
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Then the hon. Member referred *n
the purchase of new aircraft. Here,
I found that the two hon. Members
who spoke yesterday more or less
contradicted one another and
cancelled one another’s argument.
The hon. Member who spoke first di¢
not want us to purchase any aircraft
for; the IAC. She conceded.

Shrimatf Renu Chakravartty
(Basirhat): For the time being,

Shri Humayun Kabir: For the time
being. I am not talking of eternity.
1 am only talking of today, The hon.
Member who spoke first yesterday
suggested that for the IAC we should
not purchase the Viscounts or any
other improved type of aircraft
because IAC has a monopoly and we
must be enured to the hardship.

Shrimatl Renu Chakravartty:
Because of the shortage of foreign
exchange. That was the point.

Shrl Humayun Kabir: I will come
to that in a moment, The other hon.
Member complained that the Viking—
I think it was not Dakota but Viking
—by which he travelled from Delhi
to Bombay or from Bombay to Delhi
was not good, that everything in that
Viking was not as good as it was in
the AIl. I have already said earlier-—
the hon, Member was absent when I
discussed this point—that even
in a country like the United
States of America, there are certain
airlines where the standards are very
very different from international
standards. If the hon. Member goes
there, or goes to the Sdviet Unijon—1
have had the good fortune of trawel-
ling in both the countries—he will
find, that there are certain airlines
where the standards can by no mean.
be compared to international
standards, They are not Intended to
be so, because they are a sort of trial
flight through areas where attempts
to fly any of these internationally-
equipped aircraft with ititernational
standards would not succeed.

Shrl Nath Pal (Rajapur): But why
is this inclination to imitate the bad
points alone?

Shrl Humayun Kabir: Here, the
Question of foreign exchange comes
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in. As I sad earlier, the hon. Mem-
ber was absent when I dealt with th.s
pomnt I have said, if we were flowing
with money, as some countries in the
world seem to be flowing, then we
would have made all the mprova-
ments and purchased the lates: a:r-
craft for every type of sector, whether
it 1s 100, 200 or 2,000 miles. B
being short of foreign exchange, we
have to ‘parcel out gains against losses,
balance the distribution and do the
best we can.

The hon. Member just now refe...d
to the question of for 1gn
exchange, May I tell her
that 1t is partly in  consideration
of foreign exchange that we have to
go i for Viscounis? Some of the
IAC routes operate in sectors outsiae
India Besides when we develop the
tourist iraffic in thus country, it will
not yield full results if our internal
airlines cdannot conform to the
standard of the international lines
and offer facilities and comforts
which are not too differehit from the
facihties offered by the international
lines. We have earned, I believe, over
Rs. 10 crores through tourist traffic
last year, I may assure the hon.
Member that if the IAC did not go in
for better types of aircraft, much of
the foreign exchange would not be
commng From foreigners I have had
very few complaints about JAC. This
1s a thing which has struck me during
the last one year Not only during
the last three months that 1 have
been associated with this Minis-
try, but even before that I have
been associated with this Ministry,
but even before that I have been
interested in aviation as &
traveller. 1 have always noted that
we, Indians, are far more critical of
IAC than foreigners. There 1s nothing
wrong in that; we have a right to
criticise our own airlines, dut I think
we should also consider some of the
difficulties which they have to face.

1 would like to draw the attention
of hon Members to another point. We
operate in Pakistan, Ceylon and Burma
Some of these routes are the highest,
income earning routeg of the IAC
Pakistan and Burma have already
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ordered  Viscounts, It we also
could nct offer Viscount service, the
passengers travelllng m these routes
would nov be satisfied and I am sure
we would lose very heavily. Once
you in'roduce Viscounis, you cannot
op¢rate only with two wiscounts on
only iwo of the routes, All the trunk
routes have to be improved.

Referring to the Skymasters, the
hon. Member said there' was some loss
there. She referred to the losses on
certain sectors, but she did not refer
to the enormous increase In passenger
traffic which has developed 1n this
country as a result of the introduction
of the skymaster. If you look at the
figures 1n the report of the Ministry
or the IAC, you will find that between
1954-55, 1955-56 and 1956-57, there
has been an astonishing increase m
the number of passengers carried by
IAC

Shrimati Renu Chakravartty: Is
there any utihisation of full capacity.
Also, what are the overhead charges
gomng to be?

Shn Humayun Kabir: I am afraid
on this particular point, the hon.
Member is not as well briefed as she
usually is on other subjects. So far
as skymasters are concerned, the
pay load has always been pretty high
~—T0 per cent, 75 per cent and in
some cases as high as 78 per cent.
While talking of losses, we must
distinguish between two types of
losses, loss on overheads, taking the
entire system, and the other losses
which arise out of direct operation.
So far as direct operations are con-
cerned, 1 think it would be correct
to say that the skymasters have not
shown any loss. On the contrary,
they have shown some profits.

The question of losses comes in
only when the distribution over
overheads is concernef™ For that,
there are mang reasons. The major
reason 1s that when the Corporation
became nationalised, we had to
introduce or maintairt certain sectors
which from the nature of the case
were uneconomical, Because it is a
national airline gervice, it has to cater
to the needs of the public; in splte of
the losses, these services are main~
tained
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Some of the losseg on the more
unprofitable sectors are distributea
over the profitable sectors That 13
vhy, she says there are losses I am
sure if the hon Member goes more
mto the details, she will be convinced,
because I have sufficient faith in her
inteligence and ntcguity Once
she goes through the figuies, as
she has done in ceriain other cases, I
have no doubt in my mmnd that she
will be satisfied that the introduction
of the skymaster has given a
tremendous 1mpetus to the develop-
ment of air traffic in this country and -
also helped air transport economy by
reducing the overhead cost

I think I have disposcd of most of
the specific points that have been
raised Now 1 would like to say one
or two things about the general
policy I am very happy to find m
this House and outside an appreciation
of the +®andard which has been
mamntained by the A I 1 Everyone
of us 1s proud about that, we are
proud that the A II compares
favourably wi‘h any airline anywhere
in the world. So far we are all
agreed I would like to go a step
further and say that I am also proud
of what the IAC has done, though I
readily concede that there 15 room for
improvement and there will be room
for improvement If it comes to that,
there 1s certainly room for improve-
ment also 1n the AII or many other
air service in the world There 1s never
a stage when further improvements
are not possible

If' you take the performance of the
IAC, some hon Members opposite
were absent when I explamned that as
a result of nationalisation, there has
been a great improvement in certafn
sectors In certamn other sectors,
where' the previous amrlines operated
with the highest efficiency, the
improvement is not so marked I
readily concede that m the services
Calcutta-Delh:, Calcutta-Bombay or
Delhi-Bombay, the improvement 18
not so marked, though éven there I
will say there 13 some improvement
as a resut of the introdustion of the
skymasters, and there will be more
when the viscounts begin to operate
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Tnerc 1s giedter confidence in  the
mind, of the public and greafer
stabils y and .he time has also been
.Jightly reduced But in some of the
o her sec'ors like the Assam area,
North Bengal area, areas m  North
Bihar and parts of UP, where I have
travelled, I am sure also in some of the
areas which are served in Kutch and
Saurashtra, there has been consider-
able improvement When hon Mem-
beis condemn the IAC, they should
try to see whether there has not been
some 1mp.ovement all along the line
1 al o readily concede 1ha, the Assam
service 1s not as good today as the
service from Calcutta to Delhi, but,
1s 1t not better than what 1t was mn
1953 That 1s the point Hon Mem-
bers have to bear in mind

[MRr SPEAKER i1n the Chair)

Again and agamn 1t has been said
that the nationalised corporations
have operated less efficiently than the
private companies I am afraid that
that 18 also based on certain misunder-
standing or perhaps lack of informa-
tion One of the usual charges 1s that
of top-heavy admunustration I have
gone into this matter a little Before
nationalisation there were 8 com-
panies, each with a General Manager,
Operation Manager and a Chief
Engineer The General Manager had
somelimes a salary as high as Rs
3,750 In any case, each of these
higher executives received I am told
not less than Rs 2,500 With 8
companies, there were 24 people who
drew sfTaries over Rs 2,000, :n some
cases, they drew Rs 3,000 Today
after nationalisation, we have one
Chairman, 4 posts at the headquarters
and 2 posts 1n each of the areas, or
in other wor@s; there aré 11 posts in
all which carry a salary more than
Rs 2,000 I would ask hon Members
of this House, 1s this evidence of top-
heavy administration® In place of 24
officers who drew salarn® of Rs 2,500
or more, today we have only 11
officers and the maximum salary of
anyone of them except the Chawrman,
1 am told, is only Rs 2,300 This
certamnly 1s a sfgn of economy and not
a sign of top-hcavy administration
(Interruption)
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'mittee
Mr. Speaker: Is the hon. Minister
hikely to take more time?

Shri Humayun Kabir: I have a
little more to say
Mr. Speaker: He may contiaue

afterwards

BUSINESS ADVISORY COMMITTEE
SixTH REPORT

Sardar Hukam Singh (Bhatinda)
Mr Speaker, 1 beg to present the
Sixth Report of the Business Adwsory

Committee

I want to submut that the Busmness
Advisory Committee held 1ts sitting
today, 3rd August, 1957 The Com-
mittee recommends. that ten hours
may be allotted to the consideration
and passing of the Essential Services
Maintenance Bill, 1957, and that 1t
should be distributed as follows
General discussion, s.x hours, Clause
by clause consideration, three hours,
third reading, one hour It further
recommends that on the 5th August,
1957, the House may «it from 8 AM
to 1 PM and agamn from 2-30 PM to
9-30 PM for consideration and pas-
sing of this Bill

1 beg to move

*7hat this House agrees with the
Siath Report of the Business Ad-
visory Committee presented to
the Houst today ™

Mr. Speaker There was a ~ugges-
tion made that imstead of sitting from
‘9 AM to 1 PM and then agamn from
2.30 PM to 9-30 PM on that dav,
we may sit for seven hours on that
day and for three hours the next day
1f the House 15 agreeable and the
hon Minister is willing, we may think
of that Nothing 1s lost if two o
thiee hours are spent on  the next
day

The Minister of Home Affauns
(Pandit G. B. Pant) That 15 a matter
for _our decision

Mr. Speaker: They wanted to fimish
that day Hon Members will get

mittee

tired later n the might So, we will
sit normally from 11 o’clock, and in-
stead of 9 o'clock, we will carry on
till 7 that day On the next day, we
will give this work three hours That
1s better than sitting from 9 o'clock
till 1 o'clock and then from 2-30 to
9-30 It will be inconvenient,

I think the House 1s agreeable to
chanse this tumg to 11 AM to 7
PM on Monday and three hours on
the next day, whenever we start

Hon. Members: Yes

'ghe Minister of State in the Minis-
try of Home Affairs (Shri Datar):
No QQ estion Hour?

Som: *lon. Members: No

Mr. Speaker: The Question hour
will be there We proceed to

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
May 1 suggest one thing? We agree
to wha you have said that on the
next day also, we sit for three hours.
But, if the House 1s not prepared to
do away with the Question Hour on
Tuesday, the House might sit from 10
oclock and fimsh the whole thing by
2 o'clock

Some Hon Members Why?

Shrimati Renu Chakravartty
(Basirhat) May I submit, Sir, that is
unnecessary We will sit an hour
later We will not agree to having
the Question Hour dispensed with

Shr1 Satya Narayan Sinha. The
pomnt 1s, 1if the House 1s not prepared
to do away with the Question Hour,
instead of starting at 11 o'clock on
T'uesday, we may start at 10 o'clock

Mr. Speaker. Instead of 9 o’clock
on Monday, we push 1t on to 11
o'clock It does not matter if we come
at 10 o‘clock on Tuesday Hon Mem-
bers will see that this work will be
put off by so many days Before the
end of August, 1t has to be completed

Some Hon. Members: No

Mr. Speaker: All nght We will
think out on Monday whether wyg will





